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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH), KOLKATA
ORIGINAL APPLICATION NO. 103 OF 2025/EZ

BETWEEN

MAHENDRA PRAKASH SOREN

-VS-

STATE OF JHARKHAND & ORS.
RESPONDENTS

Counter Affidavit on behalf of the respondent no. 10 to the Original

Application filed by the petitioner.

I, Md. Noorujjaman Shekh, son of Manjur Shekh, aged about 36 years,
by faith - Muslim, by occupation — Business, residing at Village and P.O.:
Rahaspur, District: Pakur, Jharkhand, Pin Code: 816107, do hereby solemnly

affirm and say as follows::

1. That I am the Proprietor of the Stone Crusher unit namely M/S
Noorujjaman Shekh, i.e. respondent no. 10 herein and I am also well
acquainted with the facts and circumstances of the instant case. I am
competent to make sign and affirm this affidavit for and/or on behalf
of the Respondent No. 10 herein.

2. A copy of the instant application along with the solemn order dated
01.07.2025 passed by the Hon’ble Tribunal (hereinafter referred as
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the “said application”) was served upon me on ../.l/ 10/2.
e understood the purported,

S..... 1 have

perused the said application and hav
contents and/or tenor thereof.

tions and/or statements and/or

. Before dealing with the allega
I

paragraphs of the said application,

averments made in the various
incorrect

say and submit that the said application contains

s and/or statements carefully put in

allegations and/or averment
to mislead

between the facts of the case only with the ulterior motive

this Hon’ble Tribunal. It is made clear herein that the allegations

and/or averments and/or statements which are not specifically dealt

with by me hereinafter are deemed to be set out hereafter and

traversed ad-seriatim. I reserve my right to make further submissions

on the issue at the time of hearing, if necessary.

. Before dealing with the various allegations and/or statements and/or

averments contained in the said application. I respectfully say and
submit that:

a) The unit of the respondent no. 10 has been operating for the
production of Stone Chips and Stone Dust. The unit has no
Stone Mines for the production of Stone Boulders. There is no
such operation and/or functioning in the said unit wherefrom
the respondent no. 10 by reason of its activities could

contribute to any form of environmental damage.

b) Certificate of Consent to Establish (CTE) was issued by the
Jharkhand State Pollution Control Board vide Memo No.
JSPCB/HO/RNC/CTE-13910629/2022/417 dated 27.09.2022
and the same is valid till date. Photocopy of the aforesaid
Certificate of Consent to Establish (CTE) is annexed hereto and

marked as “Annexure R-17.
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d) The Circle Officer, Hiranpur, by w&
o

/ [/ 2-
oq_&@ dated 2t

X

Certificate of Consent to Operate (CTO) dated 02.06.2025 was
issued by the Jharkhand State Pollution Control Board and the

same will be valid up to 31.05.2027. Photocopy of the aforesaid

Certificate of Consent to Operate (CTO) is annexed hereto and

marked as “Annexure R-27.
y of a Memo Being No.

2% had issued permission for

establishing the said Stone Crusher Unit in the plot of land
P), 138 and 137 under Mouza:

being Plot Nos. 108, 140(P), 139(
10 herein.

Mansinghpur in the name of the respondent no.
Photocopy of the aforesaid letter dated i dl /Q—I? is annexed

hereto and marked as “Annexure R-3”.

It is pertinent to mention that before issuing and/or granting

the aforesaid permission dated .?.).l.l.lf?:—..\&@l(an inspection

was conducted by the office of the Circle Officer on

2.1.12£19... in the said land in question and the following

observations were found from the Check Slip:

1. The distance from the | 500 Meters

nearest village

2. Mandir, Masjid and any | Not found

other religious place

3. Distance from the | 24 Kilometers

National Highway

4. Distance from the State | 05 Kilometers

Highway

5. Distance from the District | 50 Meters
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Road

6. Distance from the

Railway Track

17. Kilometers

7. Distance from the Village

Road

500 Meters

Forest

8. Distance from the Forest

Area

Notified by

Department

the

9. Distance form the Human

Habitation

500 Meters

10. Distance form the

Dam and/or Reservoir

05 Kilometers

11. Distance from the

River

06 Kilometers

12. Distance from the

Educational Institutions

600 Meters

13. Distance from the |04 Kilometers
Hospitals
14. Distance from the |23 Kilometers

Interstate Line of Control

15 Distance from the | Not found
Monuments and/or
Archeological
Establishments

‘JIWI_'}' Mo _~355.i
Exo. 1120207

7
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g)

h)

3

Photocopy of the aforesaid Check Slip dated .l 1220187 is

annexed hereto and marked as “Annexure R-47.

The respondent no. 10 herein, by way of a Deed of Lease, is in

possession in the said land in question for operating the said
unit and the said Deed of Lease will be valid till 2027. The
ent no. 10 craves leave to produce the aforesaid Lease

respond
if

Deed before the Hon’ble Tribunal at the time of hearing,
necessary.

The Divisional Forest Officer, by way of a Letter No. 1881 dated

07.12.2017, had submitted a report in connection with the
distance of the unit of respondent no. 10 from notified forest,
National Park, Sanctuary and Eco Sensitive Zone. In the said
report, it was specifically stated that the unit of the respondent
no. 10 is outside the notified forest boundary and the distance
between the said unit and Reserved/Protected Forest is more
than 1150 meters. The said unit is not situated within a radius
of 10 km. from the National Park as well as Wild Life Sanctuary.
The said unit is also not situated in any Eco Sensitive Zone.
Moreover, the said unit is also not situated within a radius of
Bio-Diversity area. Photocopy of the aforesaid report dated

07.12.2017 is annexed hereto and marked as “Annexure R-57.

The respondent no. 10 herein had obtained the Certificate of
Dealer Registration from the competent authority of the
Government of Jharkhand and the License was issued by the
Inspector of Factories, Factory Inspection Department,
Government of Jharkhand in the name of the respondent no. 10

herein. Photocopies of the aforesaid Certificate of Dealer
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Registration and License are annexed hereto and collectively

marked as “Annexure R-6”.

5. Now I proceed to deal with the various averments and/or statements

made in various paragraphs of the said affidavit. The statements
and/or averments which are not specifically dealt with hereinafter are

deemed not to be admitted.

6. With regard to the statements made in paragraph nos. 1 to 5 of the

said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or

averments and/or allegation made therei
from the records and/or which are contrary thereto and/or

inconsistent therewith are deemed to be denied and traversed in

seriatim. It is specifically denied that the village of the applicant is

n which are not borne out

badly affected by the extreme air pollution and exhausting noise
pollution by operating the stone mining and stone crusher unit of the
respondent no. 10 herein or that the unit of the respondent no. 10
herein has been operating by violating the terms and conditions of the
Certificate of Consent to Operate and the Certificate of Environment
Clerance or that the respondent no. 10 herein has been generating
dust pollution in the local area or that there is no boundary wall in
the said unit or that no green belt has been developed in the unit or
that the respondent no. 10 herein has been carrying uncovered and
illegal transposition of crushed materials or that the respondent no.
10 is operating the said unit as well as Stone Mining for the period of
24 hours or that the said unit is discharging fugitive emission or that
the respondent no. 10 herein has never sprinkle water. It is stated
that there is no violation of the terms and conditions of the Certificate
of “Consent to Operate. Greenery has already been developed in terms

of the Certificate of Consent to Operate. All internal roads have
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already been completed and the said unit is surrounded by the

Boundary Wall. Sprinkling of water is done regularly in the internal
road. One number of continuous air monitoring station as per

Environmental Clearance Condition has been set up in the said unit
n. The said Stone Crusher Unit has been operating
o. 10 herein from 10 AM to 6 PM. No fugitive

enerated by operating the said unit. In the
it was

and is in operatio
by the respondent n
emission or dust has been g
Report of the Circle Officer, Hiré;bur dated .2..\.\.\..’2@&9.,
specifically stated that there were no religious place, village, school
and hospital nearby to the land in question of the said unit.
Photocopies of the Green Belt, boundary wall, sprinkling of water,

internal roads and air monitoring station are annexed hereto and

collectively marked as “Annexure R-77.

7. With regard to the statements made in paragraph nos. 6 to 10 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or
averments and/or allegation made therein which are not borne out
from the records and/or which are contrary thereto and/or
inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that the distance of the said unit
from the agricultural land is 50-100 meters or that the dust emitting
from the said unit directly affects the agricultural land of the village. It
is stated that the respondent no. 10 is operating the said unit without
contributing any kind of pollution in the locality and no complaint
was lodged by the local inhabitants against the said unit in any

manner whatsoever.

8. With regard to the statements made in paragraph nos. 11 to 15 of the

said application, I repeat and reiterate the statements made in various
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paragraphs of the instant affidavit and any of the stateri{e g;ﬂgga){m

from the records and/or which are contrary thereto
inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that continuous blasting at a time in
day or night done by the respondent no. 10 herein. It is stated that
there is no suppression on the part of the respondent no. 10 herein at
the time of receiving permission from the competent authority. I
further specifically deny that ground water has been reduced by
operation of Stone Mines. I state that strict proof should be produced
by the applicant before the Hon’ble Tribunal before submitting such

false allegations.

9. Save and except matters of record and save what has been stated by
me hereinbefore 1 do not admit any statement, averment, contention,
submission as made/raised in the said application as if the same are

expressly denied by me in seriatim and specifically traversed.

10. That the statements contained in paragraph nos. 1 to 3 of the
foregoing affidavit are true to my knowledge and those contained in
paragraph nos. 4 and 6 are information derived from the records of

the case and the rests are my humble submissions before the Hon’ble

Tribunal.
M. N@ﬁw_”j)awgé & %
Wﬂz TReafes R DEPONENT
Advocate.

GOVT. OF IND/A
Regd. No.-6584/08
Bidhannagar Coyry
Dist.-North 24 Pge

2 5 NOV 2325
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085 1/2400852/2401847/2400979/2400139

Ref No.: JSPCB/HO/RNC/CTE-13910629/2022/417 Dated : 2022-09-27

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974

and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

2 of M/S MD NOORUJJAMAN SHEKH,
6 of the Water (Prevention & Control of

Reference: Application (s) No.- 13910629 / dated : 01/08/202
& Control of Pollution) Act, 1981

MD NOORIJJAMAN SHEKH for consent under section 25 /2
Pollution) Act, 1974 and under section 21 of the Air (Prevention

2. Documents Relied Upon:

(a) The content of Checklist Ref. No. 1294 dated 20/08/2022 of the Site Selection Committee;

(b) The content of Consent-to-Establish (CTE) granted before expansion issued vide Board’s Ref No.:
JSPCB/HO/RNC/CTE-2026497/2018/315 Dated: 26.03.2018 at Khata No. — 26 & 52; Khesra No.: 108,
Katha 06 Dhur, Investment Rs. 19.20

140/P, 139/P, 138 & 137, Mauza - Mansinghpur, Area- 02 Bigha 19
Lacs for the production capacity of Stone Chips -1000 Cfi/Day and Stone Dust — 100 Cft/Day.

erate (CTO) issued before expansion vide Board’s Ref No.
021 for the production capacity of Stone Chips-

(c) The content of last granted Consent-to-Op
JSPCB/HO/RNC/CT0-9351239/2021/437 Dated: 15.03.2
1000 Cft/Day and Stone Dust — 100 Cft/Day valid till 3 1/03/2023;

(d) The content of Two land agreement (i) Notarized Land Rent deed cum Agreement dated 23/01/2021
executed by & b/w Smt Charki Turi, Sri Karmachari Turi and Md Noorujjaman Shekh for J.B. No. — 52;
Daag Nos. — 140(P), 139(P), 138 & 137 in Mauza - Mansinghpur over an area of 01 Bigha 15 Katha 06
Dhur valid for 4 years.

(ii) Notarized Land Rent deed cum Agreement dated 23/01/2021 executed by & b/w Sri John Tudu, Sri
Chunda Tudu, Sri Girish Tudu and Md Noorujjaman Shekh for J.B. No. — 26; Daag Nos. — 108 in Mauza -
Mansinghpur over an area of 01 Bigha 04 Katha 00 Dhur valid for 4 years.

(e) The content of Distance Certificate issued by DFO, Wildlife Division, Hazaribagh vide letter no. 1945
dated 04/11/2021 certifying that there is no any National Park, Wildlife Sanctuary, ESZ located / available
within 10 km distance from project location and the applied site for the proposed project is located outside

the notified ESZ Boundary of the Udhwa Lake Bird Sanctuary.

(f) The content of Distance certificate issued by the DFO, Pakur Forest Division vide letter no. - 1881
dated 07/12/2017 certifying that the proposed site falls outside notified forest boundary and distance of

battery point from notified forest land is 1150 m.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974

3.
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish th ject i
Mauza- MANSINGHPUR, P S -MANSINGHPUR, Distric PARUR s follows, - o fhe preject in
Project Site-Area Investment Product & Capacity Period of CTE
(Rs)/ Year
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Plot Nos. Arca
—
In Expansion KhataNo.-26 | 02 153.5 Lakhs | Stone Chips-9,000 ey ?""‘
& 52; Khesra Bigha CFT/Day, Stone the date 0
No.: 108, 19 Dust-1,000 CFT/Day 1ssuc
140/P, 139/P, Katha
138 & 137 06 Dhur
(A) Specific Conditions:

1. That, the occupier shall do regular cleaning & wetting of the ground within the premises;

2. That, the proponent shall store all raw materials and products under shed and shall, as far as practicable,
do their processing and transfer under full proof cover(s) and shall install dust catchers over uncovered

space of processing and transfers.

3. That, the occupier shall install dust containment cum suppression system of the equipment.
4. That, the occupier shall construct metalled internal roads within the premises;

5. That, the occupier shall submit photographs to establish the compliance of the aforesaid conditions at the
time of submission of CTO application.

6. That, the grant of this Consent to Establish shall be subject to regulations/ conditions of the Eco sensitive
Zone, notified or to be notified in future under EP Act, for any Protected Area (National Park, Wildlife

Sanctuary, etc.).

7. That, the application for CTO will be entertained only after full compliance of conditions pertaining to
arrangements for control/ mitigation of air pollution such as boundary wall, wind breaking wall, water
sprinklers, pucca roads, peripheral plantation and maintenance of tree species for creating green screen, etc.

8. That, the proponent shall carry out transportation of stone boulders in fully covered transport vehicles.
9. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission

from crushers & plying of heavy vehicles.

10. That, the occupier shall cover screen, crusher and conveyor with steel sheet or such other material
cove'r the free fall of stone chips and dusts with steel ring fitted rubber chute and shall cover the point from
all sides (except material exit side) by wind breaking wall of suitable height.
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11. That, the occupier shall construct and maintain boundary wall of minimum ten feet hcig

- 315

ht. The height of

raw material, product and dust should be less than the height of boundary wall in any case.

(B)

General Conditions :

(1) That, the occupicr shall construct pucca (i) minimum ten fect high boundary wall and (i) approach
road and internal roads and shall keep the premises neat and clean and tidy.

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of unloading of raw
materials, the equipments of their processing & transferring, the places of loading of products, by
products and wastes for prevention of fugitive emission and shall install such automatic inbuilt
system(s) that in house dust/ gases collect(s) and undergo (es) cleaning and clean air goes out.

ue gas(es) / process

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue g; )
having height(s) as

gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s),
per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Sct(s) of the standard as laid in the Environment (p_rotection)
Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall keep the height(s) of

exhaust pipe(s) as per Central Pollution Control Board norm .

ment as per Central Pollution Control Board text to wastewater

(5) That, the occupier shall impart treat ) . t
circuit and effluent from other sources in conformity with the

and shall keep process effluent in close-
standard (s).

(6) That, the occupier shall install Central Ground Water Board/ State Ground Water Directorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
and nearby stream(s) and pond(s) and shall maintain the wholesomeness of water.

(8) That, the occupier shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Lease / Mining Plan / Ecofriendly /
Environmental Clearance, if applicable. In case of no renewal of Mining Lease/Mining Plan, this

consent shall be treated as revoked automatically.

(10) That, this CTE is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time

being in force, rests with the industry/ unit/ occupier.

(11) That, this CTE shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the

provisions of the Act or the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Acg, 1977, the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

there under.
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jiva "

RaJI by Rajiva Kumargection Head, Dumka
Kumar Sinha
S. h Date: 2022.09.27

Memo No. : JSPCB/HO/RNC/CTE- Inha 20:19:15 +0530' Dated : 2022-09-27

%

That, this CTE shall not absolve the occupier from making compliance of other statutory

i[_)rescribcd under any law or direction of courts or any other instrument for the time being in
orce.

That, this CTE is being issued on the basis of information/ documents/ certificate submitted by
the unit. This CTE will be revoked if any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.

The State Board reserves the right to revoke, withdraw or make any reasonable variation /
change / alteration in condition of this consent.

This is issued with the approval of the competent authority

13910629/2022/417

Copy to : Md. Noorujjaman Shekh, Prop., M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt.-

Pakur/ Director of Industry, Government of Jharkhand, Ranchi/Director of Mines, Government of

Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkhand,
Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information & necessary

action.

Digitally signed[Rajiva Kumar Sinha]
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Digitally signed by Rajiva

Rajiva Kumar Sinha
Kumar Sinha

Date: 2022.09.27
et 20:19:38 45'30'

[Rajiva Kumar §mila]

Section Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 240085]/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-24076061/2025/2692 Dated : 2025-11-17

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2025-10-18 of M/S MD NOORUJJAMAN SHEKH, Occupier Name :MD
NOORIJJAMAN SHEKH for consent under section 25 (1)(b)/25 (1) (c)/26'of the Water (Prevention &
Control of Pollution) Act, 1974 and under scction 21(1) of the Air (Prevention & Control of Pollution)
Act,1981..

2. Documents Relied Upon:

a) The content of Copy of CTE issued vide Board’s Ref No.: JSPCB/HO/RNC/ CTE-13910629/2022/417
Dated : 2022-09-27 for the production of Stone Chips-9,000 CFT/Day and Stone Dust-1,000 CFT/Day
along with CTO compliance Report and Photographs.

b) The content of CTO was granted vide Ref No. JSPCB/HO/RNC/CTO-19802289/ 2024/1588 Dated :
2024-10-08 production of Stone Chips-9,000 CFT/Day , Stone Dust-1,000 CFT/Day valid till 31/05/2025.

c) The content of (i) A Notarized land rent agreement bearing A.W.F SI. No. 4647 dated 28/08/2023
executed by and b/w Sri John Tudu & 02 others with Md Noorujjaman Shekh at J.B No.: 26 Daag No. :
108 over an area of 1 Bigha 4 Katha in Mouza — Mansinghpur valid for 04 Years 11 Months.

ii) A Notarized land rent agreement bearing SI. No. 547 dated 11/04/2023 executed by and b/w Charki Turi
with Md Noorujjaman Shekh at J.B No.: 52 Daag No. : 140(P), 139(P), 138, 137 over an area of 1 Bigha
15 Katha 6 Dhur in Mouza — Mansinghpur valid for 04 Years 11 Months.

d) The content of Notarized affidavit bearing Ref. No. 17 dated 15/05/2025 for Purchase raw material from
valid source.

e) The content of Inspection Report (I/R) vide ref n0.2268 dated 30/10/2025 at Regional Office, Dumka.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -MANSINGHPUR , P S -MANSINGHPUR , District -PAKUR , as follows:

Project Site-Area Investment Product & Capacity Period of CTO
- (Rs)
Plot Nos. Area Date of issue
! To
Before Khata No. —26 02 256.5 Lacs Stone Chips-9,000 31/05/2027
Expansion 18\; 52; Khesra Bigha CFT/Day P Sto’ne
o.: 108, 19 Dust-1,00(
140/P, 139/P, Katha e e CELDay
138 & 137 06 Dhur
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(A) Specific Conditions:

1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission

from crushers & plying of heavy vehicles.

2. That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all

around the four sides.

3. That, the occupier shall construct at least 10 feet high wind breaking wall.

o cover all dusty place in the premises to

4. That, the occupier shall install fixed type water sprinklers t
Is /products and wastes.

impart water spraying intermittently and during loading, unloading of raw materia

ct or such other material cover the free

5. That, the occupier shall cover screen and jaw crusher with steel she
1 cover the point from all sides

fall of stone chips and dusts with steel ring fitted rubber chute and shal
(except material exit side) by wind breaking wall of suitable height.

6. That, the occupier shall make all road pucca and shall maintain good housekeeping by regular cleaning &

wetting of the premises and dust prone areas.

7. That, the occupier shall obtain raw material only from valid Source only and the occupier will be

responsible for that.

8. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces

of processing and transfers.

9. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

10. That, the occupier shall submit photographs of wind breaking wall, boundary wall and cover to screen
and crusher at the time of submission of CTO application.

11. That, the proponent shall carry out transportation of stone boulders and stone chips in fully covered
transport vehicles and agreement with the transporters must be done to this effect mentioning that the
transport order shall be terminated, if uncovered vehicles be found plying on the road and copy of agreement
shall be submitted to the Board immediately after execution of agreement.

12. That, the occupier shall submit compliance of this CTO conditions every year along with the recent
analysis reports before 120 days of the expiry date of this CTO successively.

13. That, the occupier shall install plant and machineries within comprehensive covers and dust containment
cum suppression system for provisional corporate of dust from stone crusher.

14. That, the occupier shall maintain the concentration of dust up to 10 meters from the crusher within 600
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g/Nm3. /%

15. That, the occupier shall maintain the concentration of dust up to 10 meters from the crusher within 600
g/Nm3.

‘ 16. That, the occupier shall not do crushing activitics beyond the period of CTO unless and until the
occupier has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

17. That, the occupicr shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or every year as per Board’s office order B-44, dated 11.07.2023.

18. That, the CTO supersede the CTO granted previously vide Ref No. JSPCB/HO/RNC/CTO-
19802289/2024/1588 Dated : 2024-10-08, valid upto 31/05/2025.

19. That, the occupier shall maintain USEPA certified PM 10 Analyzer within three months with onsite
display and shall provide connectivity to JSPCB server otherwise Environmental Compensation will be
levied or CTO may be revoked.

20. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions. )

(B) Genceral Conditions :

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:



&

Concentration in Ambient Air

SN Pollutant Ximc Weighted Industrial, Ecologically
verage Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
(1) Q) A3) C)) (%)
1. Sulphur Dioxide Annual 50 20
(502), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4, Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as bclow:

Standard

SN Parameter

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

d Water Board/ State Ground.Water

That, the occupier shall install and maintain Central Groun
ground water recharge and submit the

Directorate approved system of rain water harvesting-cum-
photographic view of the structures within a month.

That, the occupier shall grow and maintain
spaces and shall continue enhancing its plant density and biodiversity.

r shall submit environmental statement with supporting stoichiometric calculations

That, the occupie
every year latest by 30th September of the next financial year.

analyses reports,

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO

9001-:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of

paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.

greenery of the project in the periphery and other available
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That, this CTO shall not in an i i di if an
ety ) y way, adversely affect or jeopardize the legal proceeding , 1f any,
instituted in the past or that could be , instituted against ;ou by the State Board for violation of the
provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water (Prevention & CONVOI of
Pollutlor}) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

That, this CTO shall not absolve the occupier from making compliance of ot!ler §tatutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit, This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /

It 6% [ Pyt .
alteration in conditions of this consent. ' Digitally signed by

Kumar Kumar Manibhushan
H _Date: 2025.11.17
This is issued with the approval of the Competent authoritymambhushan 21:03:12 +05'30"

[Kumar Manibhushan]
Environmental Engineer-Cum-
Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2025-11-17
24076061/2025/2692

Copy to:  M/s Noorujjaman Shekh, At-Mansinghpur, P.O.-Deopur, Distt.- Pakur/ Director of Industry,
Government of Jharkhand, Ranchi/Director of Mines, Government of Jharkhand, Ranchi/ Deputy
Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkhand, Ranchi / D.F.O., Pakur/
D.M.O., Pakur/ Regional Officer, J.S.P.C.B,, Dumka for information & necessary action.

Ku mar : Digitally signed by Kumar [Kumar Manibhushan]

/*Manibhushan . :
Manibh ushan  / Date:2025.11.17 21:03:37 +05'30' Environmental Engineer-Cum-
g Divisional Head, Dumka
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Annexure-I- Report Format
Distance from notified Forest, National park, Sanctuary & Eco Sensit‘ivc Zone
Name of Applicant: MD NOORRUJJAMAN SHAIKH
Organization Name: MD NOORRUJJAMAN SHAIKH
Email ID: mdnoorpkr@gmall.com , Contact; 8210740358

Location of Proposed Land: MANSINGHPUR

District: PAKUR
Name of the Circle: HIRANPUR ‘Locatlon of Battery Point: MANSINGHPUR
Thana No: 103 Thana Name: PAKUR’ '
Khata No: 26,52 : Plot/Khesra No: 108,140P,,139P,138,137
S. No “Checkpoint ' Division Forest Office | Ranger Forest Office
i Whether the proposed site falls outside
‘ notified forest boundary or not? Yes Yes
2 Distance of Battery Point from Notifled | 1150 1150
Forest Land (distance in meters)? ;
4 1s there any National Park situated within No : . No.
a radius of 10 km from the battery point? i
. | Is there any Wild Life Sanctuary- situated -
4 | within a radius of 10 km from the battery No " No v
* | point?
: Is the proposed project situated In any Al 5 '
: 2 Eco Sensitive Zone? o : UL
» Is there any notified Bio-Diversity area
6 | within a radius of 10 km from the battery No ’ No
point? : :

- Not- This report Is based on the documents Mwade available by / : F ;
"applicant. Responsibility of any discrepancy in report will lie Division- PAKUR FOREST DIVISION

on the aprfllcant.' X Letter No..LE.G L :

Date of lssue...c.?.}/.l.Zr.l.H.Q'Q.( ¥

Slgnatire. . i iin e

Divislonal Forest officer
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Certificate of Dealer Reglstration.
FORM 'B'

[Rule-4 ]

Mineral Dealer Regn. No. J062314569

1. Name of Dealer (in full)

: MS NOORUJJAMAN SHEKH

B Uy

Yoar: 2019

g e e + VILL- RAHASPUR. PANCHAYAT - RAHASPUR,POST - RAHASPUR, DIST - PAKUR MOUZA -
" s( with Residential proof) -\, \\/c|NGHPUR, PLOT NO - ,140P,139P, AREA - 01B-09K-17D

3. Father's Name in full (in case of firm, : MANJUR SHEKH

4. Profession of the dealer
5. Specific place or places of business :
(Processing / storing / Selling /

6. Specific purpose for which
Registration is granted

7. Name of mineral/ore covered under

8. Name and Address of persons/firms :

from whom the mineral/ore will be
purchased/procured

9.

11. Condition imposed by Licensing

give names and address of partners
and person holding powers of
attorney to act on behalf of the firm)

Trading )

the license

If it is a case of re-registration/re-
activation enter the number and date
of grant of the original registration
10. No. and date of application for this

Registration

authority

: BUSINESS

Sl#. | Application No |Reference No |Location

u INDA/145691905 NDA15370/2019

IMOUZA -MANSINGHPUR, PLOT-140P,139P,AREA- 1B-9K-17D

APPLICATION REFERENCE Spocific
S, NO NO EQCATION Purposo
MOUZA -MANSINGHPUR, PLOT-
PROCESSING
u NDA/145691905 NDA15370/2019 140P.139P,AREA- 1B-9K-17D

SK¥. |Application No Reference No |Mlnarn|

n NDA/145691905 NDA15370/2019 lSTONE. STONE (CHIPS), STONE DUST

SI#. |Application No Application ref Mineral Consent Source

1 'NDA/145691905 NDA15370/2019 . STONE VALID SOURCES
NDA/145691905 NDA15370/2019 STONE (CHIPS) VALID SOURCES
NDA/145691905 NDA15370/2019 STONE DUST VALID SOURCES

NA

:  NDA/145691905 -- 11 May 2019

i. The Dealer shall abide by all terms and conditlons of “The Jharkhand Minerals” (Prevention of lilegal Mining, Transpartation and

Storage) Rule-2017, and other gulding acts, rules and laws applicable for mineral dealer.

ii. The Dealer shall have to procure minerals from valid and legal sources.

iii. The Dealer shall have to maintain proper accounts of procurement and sale of minerals with proof.

iv. The Dealer shall have to permit any authorized officer of the Department to enter In thelr premises for verification of minerals stack and

beneficiation/processing plant and also permit to take sample.

v. The Dealer shall abide by all the executive orders Issued by the Department to maintain the conditions of these rules.

vi. No storage and processing of mineral to be carried out without a valld CTO and dealer will abide by all the terms and conditlons of CTO.

vii. This license is being issued based on self attested documents uploaded by the applicant with the application for registration. If at any
stage any document/information is found incorrect or wrong the license to be liable to be rejected and further penal actions will be taken

as per the rule.

24/05/2019

Date of grant

As it is a system generated document no need of signature
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Govermnment of Jharkhand

FACTORY INSPECTION DEPARTMENT

(Department of Labour, Employment, Training & Skill Development)

LICENCE

Rule 1950 and Section /1) of the factories Act. 1948

Under Rule 4 1o 10 of the Jharkhand factones

Apphcation 1D - FCA23053000030 Licence No - FCA233530501 7919

Name of the Factory’ M/S NOORUJJAMAN SHEKH {UNIT-3)

Licence valid up 10 315t December 2027
Full Address of Factory
Address - 4B.NOSZ. P.NO. 137,138,130P 130+ ’ .,L, netnath

MANSHINGHPUR. NIRANPUR, PAKUR “v, e ‘
Post Office. . »umsmucnpuﬁ_ i ﬁuhcé Station: HIRANPUR
Block © . WmanPUR 5 District: PAKUR
State: | “JHARKHAND 2 _ FV'IAN‘Co-de':, 816304

Name of Occupier MD NOORUJJAMAN SHEKH

Type of organising body. PRIVATE FIRM PROPRIETERSHI
of persons to be employed on any day; 16 Fec Details: 2 34500 oniy /-

PCONCERN
Maximum numbe?
Total installed capacity (Not Exceeding) -

(& ) In Horse Power [Other than i 200H P
(b } In case of Electncily generating.

Generating and Transforming Station. - DG SET 200 ¥ W.- Transtormer 200 KW

INSPECTOR OF FACTORIES

SAHEBGANJ

1. This licence vall expue on 31st December, 2027
2. Nature of Manufactuzing process of the Litenge 14 STONE.CHIPS{THE BOULDERS WILL BE BROKEN INTO CHELLY AND SMALL SIZE

::ICH WILL BE FED INTO THE CRUSHER, AFTER CRUSHING THE STONE CHIPS WILL BE PRODUCED IN MANY SIZES. IT WILL BE
SECR%E:NED AND STONE DUST WILL ALSO ARISE FROM THE CRUSHER. IT IS PROPOSED TO BUILT A SHED TO COVER THE SCREENING
.DUST WILL BE SEPARATED IN OTHER PLACES WHICH WILL BE ALSO SOLD FOR FILLING OF THE LOW LYING AREA AND

:k;oom THE SURFACE OF THE NEWLY CONSTRUCTED ROAD.)
‘. T:: isa ;pmpuxe: generated certificate, does nat require ary seal
- This centificate has been generated on the basis of the mformation given by the apphcant and 15 valid for the purpose U111 ity
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